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L THE ELEGTRICITY (SUPPLY) AMENDMENT ACT 1978

-No. 23 or 1978
[3rd June, 1978]

An Act further to amend the Electricity (Supply) Act, 1948.-
Be it enacted by Parliament in the Twenty—ninth Year of the
Republic of India as follows:—

1. This.Act.may be. called .the Electr1c1ty (Supply) Amendment Act,
1978

.....

54 of 1948. 2 In’ sectlon 1 of the Electricity (Supply) Act, 1948 * (héreinafter
referred to as the prlnc1pa1 Act), -

bl

(a) in' sub-sectlon 3, for the words “Slxth and Sj;’enth Sche—
dules”, the words “Sixth Schedule” shall be substituted; -

(b) after sub-section (4) the followmg sub-section shall be
:inserted, namely:~— -+ . - LT PR - DA S

“(5) Notw1thstand1ng anything contained in sdb-section” (4),

(¢) where any provision of this Act, to which sub-section
(4) applies, is in force in any State immediately before the
commencement of the Electricity (Supply) Amendment Act,
1978, that prov151on as amended by ‘the Electr1c1ty (Supply)

. ment Dbe in force in that State;

. - (b). the provisions. of this Aet, to. which sub-sectlon €))
¢ o apphes, whi¢h-are:not-in foree in;any Stateron thescammence-
- ment.of the ~Electr1c1ty (Supply) Amendment Act, 1978, shall
come into force in that State:on such date as the  State

Government may, with the concurrence of the Central Gov-
ernment, by notification in the Official Gazette, appoint.”.

Amend- 3 In section 3 of the principal Act, in sub-section (6), in the:opening

ment of paragraph, for the word “servants”,- the word “employees” . shall be
section 3. substituted, |

Insertio

of nle\;lvn - - 4. After section 12 of the principal Act, the followmg section shall
section be inserted, namely:— -

12A,

Board . ."12A. (1) The State. Government may, if it considers expedient

"'by not1ﬁcat10n in ‘the Official.Gazétte, direct. that. the Board

may :

have ‘Wi h efﬁect drom such date. as-may be, specified in the notifica-
capital be a body corporate ‘with such capital. not. exceedmg ten crores
structure,

. of rupees, as the State Government may specify from time to time,

\‘16:3)

t1t1e

R

; Amendment Act, 1978, shall, on and from. such commence- T
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(2) The State Govertiiment may, {rom time, .Jo time, with the
approval of the State Legislature, increase the maximum limit of
the capital referred to in sub-section (I} to such extent as that
Government may deem fit, so, however, that the 1ncreased max1mum

" libnit O «capital. aforesaid shal not éXcedd’ the: dmouitit repreeentmg
the aggregate of the outstanding loans of the Board,

(3) Such capital may Be provided’ by the State Government, from
time to time, after due appropriation made by the State Legislature
by law for the purpose and subject to such terms and conditions

8?s°fnaybe determ'ned by that Government.”,

Amend- 5. In section 15 of the prmc1pa1 Act, in the opening paraglaph for
ment of the. x\%fdrd “seTvEnts” the word: “eriploviebs” shall be substitited: -
section :
15. : U L —

AP PR LRES R N PASRE RS i v W RV
Amend- 6 In sectlon 57 of the prlnf'lpal Acty— i
ment of o
sechionics  Jodi . (@) te werdsifand . the-Séventh :Sehedule” shall: be: offiitted;
57, -oar

(b) for the words “the said Schedules”, in both the places'v‘%‘fﬂ%‘rwe
they woceur, the words “the qald Schedule” shall be substituteds

E et P

el
faxecy Bgﬁ’ Of‘
section

57A.

Substitu-
tion of
new sec-
tion for
section
59,

section 57A ojs’ the prmcr;?alﬂ_iAct,r fn _Su'

g 0 sect : tion (1) the words
g B dule Shal_ e omltted ]

V T

1 [ o .. : -
B SU AN B A e Lol i madde A

- substltuted namely —

General
principles

(1 fter t redit. :'any subvention
G mY the” State Governfnen under. sect__.n 63 carry on its operations

for CUhd so as. to the total

’ Nhder this Act and adJust 1ts tar,
?s(;,ffcz revenues in any year of decoufit shall, after meetmg" all expenses
T uprOperly chargeable to: reVenueS 1nclud1ng operatmg, maintenance
ifasgés (if B BH HAEGTHE and  profits,

Cacll dEpteciaticn -and:intetest ﬁayable o' all -debentured; Bonds and loans,

-;lea such sqrplus as the State Government may, from time ‘to tlme
o1 SR Lfy : -

ey $¥rse rr [ 2iF N Freeg Ty TR

,,(2) In spemfymg the surpius under sub-section (), the State
s&rpvepnment: shall -have. due regard to the availability . of ambunts

gerued .by..way of..depreeidtion and the liability for loan- arhei‘tlia
tion and leave—

i€

©a) e re&sonable sum®to conitribiite towards th’e cost b c§p1ta1
work% and

] t’he?ai%bw nt of
f,he ’leam -;]f 'my  dot Vm‘ted bv the State Gov’éﬁ”ﬁﬁénﬁ into.
capital imder sub- :ehtmr\ (l‘) of section 66A.7,

8. For sectlon 59 of the prmmpal Act the follow‘ing §ect1cm‘ GHall be




9 Tﬁ- sect“fdﬁ 60 of ‘l:he prmcrpal A%t i subosection YL

}\—u.xkil. o D

IRV S Pk s aish s

} i ,i(a,}“;ﬁpr the . Wcmds “tvt;o menths ,Ath'e wortls Aone year”. shall be

substltuted

b)Y the words, brackets and. figures, “before -the issde * ef tl‘e
notlﬁcatlon under sub section (4) of section 1”7 shall be émitted.

10. In section 61 of the principal Act, in sub-section (2), for the words
 siembers, officers .and .servanis’, the werds “members and officers and
. other .employees”. shall be substituted,

k '11' I‘n section “62 ’c“f'ft‘he prineipal Act; in sub-gection (2), &fter the
< Rpprdss “extreme’ urgency” the words it shall be' expended in @etbrdance

with the regulations made by the Board with the previeus %*pproval of
wothe State Government and” -shall be ingerted,

12 In sectlon 6‘3 of the prmmpal Act,—.

T s (,)‘“m, sq mect’lon (2) for the words “Jssue of bpngls or stock”,
the words “1ssue_of debentures or bonds” shall be subshtuted

3y . e S . HE ) P
S gy 1578} e TREledfedn (SErr Y Pocercmac 1 (EPEAL% h

Amend-
ment of
section 60.

ment of
section 62,

Amend-
ment of
section 65,

{bY.in, sub-sectlon (#), for  the. words “Stock ;ssued” the  words -

“T)ebventures or bonds issued” shall be substituted.

13 After s,eotlon 66 of the prmmpal Act, the followmg section shall
_ be inserted, namely —

- BBA.. {1) Notw1thstamd1ng anythmg contained «in section 12A,
been obtalned from the Stabe Governrnent by
* a Board, in respect, of. whi h Boar: i

" under sub- sectlon (1) of b _'t_'sectlon or any loan is _
advanced to such rd by the State Government under sub-section

. (b) of sectron 60 the State Govnrnment 'ma‘y, 1f m 1ts oplmon it is

capltal prrov1ded to the Board on such terihs and cond 8 :
to that ‘Governiment to bz reasonable in the c’frc'u?flstaint‘éﬁ of the

cH%E, even 1f thie terms of such Toan do not include a termy prov1d1ng
for an option for such conversion.

R § e [R5 A% " AR L > g A S

O

_ icumstancés that 15 to say, the ﬁnanmal n051tlon of the Board, the
'te ms of the loan the rate of mterest payable on the loan the capital
of the Board 1ts loan 11aml]t1e<: and. its reserves..

i3y Notwﬁhstaﬁdt‘no anythiftg contained in *this Act, wﬁére the
State Government has, by an order made under stib-section {1) di-
rected that any loan or any part thereof shall be converted into capi-

Insertion
of new
section
66A.

Conver-
sion of
amount of
loans . -
into
capital.

tal, and such order has the effect of increasing the capltal of the -

“Board; “the "Eapital of e Bosrd 'shall “stind ‘rerbsed by the
"aTn01mt by whith e ébnversion mcreases He %:"pfteﬁ ‘of the
- HBArd in “éxcels of tht capital kD@Clﬁf-‘d under “sub- gectmn (1) of
S @petibn ¥ A
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Provided that the amount of the loan so converted logether with
the cap1tal prov1ded under sub-section (3) of section 12A shall not
" excesty the-amount representing the aggregate of’ the outstandlng loans
of the Board after such conversion.”,

tsig:sgift“‘ :14. Forsection 67 of the prmclpal Act the followmg sectlon shall be

new - substituted, namely:—

section

for ... ..

section 67. ©7 | . S

Briority. v 707 “67. (1) If in any year, the revenue receipts are not adequate to

of liabili- enable compliance with the requirements. of section 59; the'~Board

EEZ C"if shall, after meeting its operating, maintenance and management
’I":'i".f,

i+ .ajexpenses and after provision has: been made for the payment of
:..taxes, (if any) on income and.profits; distribute. the revenue. receipts,
-as.far as they are available, in the following order, namely;— - -
(i) payment.of . interést’ on loans not" guaranteed urider
section 66;

(i) repayment of pr1nc1pa1 of any loan raised (1nclud1ng
"’\‘redemptlon of dcbentures or bonds 1ssued) under section 65
whlch becomee due for payment in t"1e Year o

(m) pavment of interest on 1oans guaranteed under section
66;

_ (iv) payment of interest on sums paid by the State Govern-
2 “ént in ‘pursuance of guarantees under’ s;ectlon 66

the State Government under section 64 or deemed to be advanced
under sub-section { 2) of section 60;

(m) repayment of pr1nc1pa1 of any"‘loan guaranteed by the

o ent in the year or Whlch became due for payment “in any
. prev1ous year and has rema1ned unpald

: (mz) repayment of principal of. any loan advanced to the
. .‘_Board under section .64 which becomes due for. ,payment in the

year or.which became due for payment in any previous. year and
. .has remalned unpaid,

and if any balance amount is 1eft thereafter the same shall be
-2 utilised for the other purposes speclﬁed in sectlon, 59 in sueh manner
as the Board may decide, : :

(?) If for any reason beyond the control of the Board the re-
venué receipts in any year are not adequate to meet its operating,
 maintenance and management expenses, taxes (if any) on incomes
- and proﬁts and the liabilities referred to in clauses (z) and (i) of
sub-section (/), the shortfall shall, with the previous ‘sanction of the
State Government, be paid out of its capital receipts.”:

Substitu- .. 15. For. section 68 of .the pr1nc1pa1 Act,. the followmg section shall be

tion of . subst1tuted _namely: —

new sec. :

tion for i 5 i

section 68. B ’ i

Charging L) S‘ubJect to the prov151o,ns of. sectlon 6’7 thexBoard shall

of depre- . .-, prov1_ e. each:year for deprec1at1on such .sum calculated in -aeeordance
ciation ' with. such principles as the Central Government may, after consul-

by Board, tation with the Authority, by notification in the Official- Gazette lay
down from time to time,
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i @) Where in any part1cular year deprec1at10n canné :‘be adJusted
{‘against ‘TeVEHUES, the Same ‘may be cartied over’to subseque '

(3) The provisions of th1s section shall apply to the charglng of
depreciation for the year 4n which the Electr1c1ty (Supply) Amend-
ment Act, 1978, comes into force.”,

r}.sectlon 69, of the pr1nc1pal Act in subﬂsectlon (4) for the words
“forwarded annually to the State Government” the words “forwarded
to the Author1ty and to the State Government W1th1n six imenths.of the
close of the year to which the accounts and audit report relat_e shall
be substituted. ’ ERREE S B

17, In section 74 of the pr1nc1pal Act for the wor ds ofﬁcer or servant”,
the Words “officer or other employee” shall be subst1tuted

s 18.1n . section: 76A -ofs the :prineipal Act; after subasectlon (3), the
foltowmg subisgetioni” shall b inserted, namely:— . = -

“ (3A) (a) The Generatmg Company shall’ carry on its operations
undaer thls Act and‘ad.]ust its tarlffs so.as to ensure that the total
/ yedr of accourt shall, after meeting all the expenses
properly chargeable ‘to “fevenueés including  operating, maintenance
-and .managerment :expenses; taxes (if: any) on income ‘and profits,
-depreciation dnd -interest payable-on “all .debéntures; bonds-and loans,
iarleave sueh:ssurplus-as the :promoting government or promoting gov-
) ernments as the case may be ,may, from time to tlme spec1;fy

(b) In spec1fy1ng thé’ surplus “under clauSe (a) the' promoting

government or promgting governments, as the case may be, shall
.. have due regard, to thy ava1lab111ty of. amounts crued by way of de-
prec1at1on and. the iak :
able amount tQ €0} ]

E=ar

- (@) in clause (c), for the words “officers and servants” ‘the words
Ofﬁcers and other etiployees” shall be gubstituted;

(b) after clause (g), the followmg clause shall'be “inserted,
namely:— ., . T P S T TR S

“(jj) expending sum neét included in ‘statement submitted

under sub-section (I) or sub- sectlon (5) of section 61, under
sub- section (2) of section 62;”

o (@) in theiproviso,. for the: Word;'-brackets and letter “and (d)”,
:+.the brackets, letters:and word “;: (d).:and (5" shallbe. substxtuted

20. In section 81 of the principal Act, for the words “memk;érs, ofﬁcer;
and servants”, the words “members and officers and other employees”
shall be substituted, - :

Amend-
ment of
section 69.

seetion 74:

Amend- .
ment of
section
T5A,

Amend-
ment of
section 79.
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Amend- 21 In septroq 82 of the principal Act, for th ,gvords rpef ber, officer
ment of gz servank’, the woyds ther sxploysed shall be
g;cnon substltuted
Amend- ; SEEY ™ i
i ?fffthc’f (a; in paragraph I, clauae (c) shal} be omltted
Schedule. (b) in paragraph II for 'fhe words and figure “on the scale set
'calculate@ %8 oo
i - vffthh the rsm\as"'ns oi' pax Bh VT ‘
§ T sﬁb"%ft:lt ted
| o (e) paragraph 10T shall be omitted.
Amend. | . In the Slxth Schedu le to the prlnClpal Act—
mefit:-of B -
Sl&th’ ) il
Sciedule (a) in sub-paragraph (1),
w7 oo () for the: words: “amount - of development-rebate’;i the
words “ameunt of investment ?alzldwanée”’"sﬁa:l"lf'bé ‘substituted:
b1 acke S, ﬁgur.—.s and 1etter “under
11 of 1922,
c 0% : 43 of 1961,
: (b-) m.‘the pI?OVLSO'- to sub-paragra.ph (4@)}', -after the: Wordb
famound of théRéserve”; the 'bracketyand-words “(Whethersuch
O amount is insther form of cash or other assets)t” shth be-insetted;
(2) for paragraphs VI VII VIlI IX X and XI themfoilo{':vmo
TR o1 gtgraph shau be substrtuted namelg BT e 7 o0 :
to time,
(b) Where in any partlcular year deprciaclatlon cannot be
adjusted against revenués) “the ‘Shimeé Way “béchrrild 5v%t {0 Sub-
) sequ%nt years. N ;
A *(") T p‘rgyilsronguofl Lh};; para% h shall apply to' C
ing of depreciation Tor the year in which ‘the 3 1ectr1c1ty"(‘3upply)
Amendment Act, 1978, comes into force.’;
(3) in paragraph XVII, clause (8) shall be omltted
Omission . Lhe Seventh Schedule to the prineipal Act shall be omitted.
of R ) ) ) . : s ‘/. PP A
Seventh
Schedule.
Amend- " &3 In clause (a) of paragraph’lof the Eighth Schedule did elause (f)
ment of Of parsigrdph I of tle Ninth'Schedule td the principal-Act For-tHeords
Eighth “officers and servants”, the words “oﬂicers and other employees” shall

Schedule be substltu‘oed
and g




